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G No. R258F 3£
NOTA, Qo fnde M ampsn &80 applicant(s)

«Versuse=

(()74\{4 o 2. G LTV

« « o « « Respondent(s)

/%7/9. ﬁf/‘/{%‘”".".,. W .'Q/".L .« . Advocates for Applicant(s).
%’/{{\ﬂ(‘; ..% I

—

.+ e+ o » o« o Advocates for Respondent(s)
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0.12.95 . Mr S.Ali,Sr.C.G.S.C and Mrs

]

i M.Das, Govt.Advocate, aAssam for T

s application 5 fa ' the respondents. None for the
forim uad within time !
C. F, of Rs. S0/ y applicant.
: C~Ab1;1ch ' List for consideratidn of
. 1
IPO&2 No ,(5[1/]6'&’ , admission on 1.1.97.
Dated .../2 /2.~ :
2o N o 18/ L !
f/ U 3. Rezlstrar, ' Member

D !
\ Pg
,// 1

293/ ~—
1

1=1=97, None for the applicante. Dr.Y.K

:Phukgn for respondent NOSel,2 & 3.
1Mr.S.Ali Sr.C.G.S.C. for respondent
:Nos. 4 & 5. None for the other
yrespondents.

! List for consideration of
,Admission on 16=-1-97.
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116.1.97 Mr D.K.Das for the applicant
' t seeks short adjournment for ins- -
]
' , truction. Mr S.Ali, Sr.C.G.S5.C ,
: + and Mrs M.Das for the reépondenf;s .
. ) :
! ' List for consideraticn of admi-
: ' ssion on 28.1.97. . -
' ) :
' '
' ’.
[ t : -
] éQ./—

Membe r >
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« 0.A. No. 288 of 1996 | R £

. ' i s
28.1.97 Mr. P.Pathak, learned counsel for the

" applicant is présent. ®® - o ’
Learned Sr.C.G.S.C., Mr. S.Ali for the

respondent Nos. 4&5 i's oresent.

1 ~

None -present. . for | the other

Y R . » ' '
. respondents.
. [ ]

On the prayer of Mr. Pathsk the 0.A. = °

be listed for admission on 30. 1. 1996 Coa ?

L e %féwm

Mémber Vice-Chairman *
trd
30.1.97 Mr. P.Pathak, learned counsel appearing on
T behalf of the applicant is present.
List on 3.2.1997 for admission.
Member : Vice-Chairman
T | ‘
trd & &?
. . . : Vo - ' e
A b
. o . - 3.2.97 Let this case be listed on 10.2.97
o+ - - .. 0 -+« for admission.
S " ' o _ o Member Vice-Chairman '
pPg

14 -2- P~ yé/] 5
Ve sei by And ne# o , .
e '—? w 10.2.97 ' Due to some personal inconvenience .

« "Mr. P. Pathak, learned counsel for the applicant,

)‘) w DLFF‘pM ’\M"\ is not able to attend court today. Dr Y.K. Phukan,'
| }\M /éw 4"’(‘“& . learned Sr. Government Advocate, Assam, and
' fh/' . Mr S. Ali, learned Sr. C.G.S.C., pray for a hort
; l<y/ - | adjournment. - .,
. e Let this case be listed on 17.2.97. .
‘ - Member * Vice-Chairman

nkm
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17.2.97 By an order dated 3.2.1997 the Tribunal

has allowed the applicant' to make the amendment

cEL as prayed for in the M.P.No.16/97. However, we
directed the Registry to make -the necessary
correction. Mr S. Ali, learned Sr. C.G.S.C. and +

~ Dr Y.K. Phukan, learned Sr. Government - Advocate,
’5&~9Mv9‘7~‘ Assam, submit that a consolidated application

;%z/ . incorporating the amendment should be _filed. by_,

‘ the applicant. None appears on behalf of .the appllcant

Do I 7;‘ | Considering the submlssmns of Mr Ali and Dr.?&
_,._—————-""""" ' Phukan we direct the applicant to file a consolidated

N

Cﬁ‘ 2 M( 4;(3/}( - application incorporating the amendments as allowed.

This may be done by 25.2.97. T

| /} z ‘;)7’L L/Sgw hw List it on 25.2.97. '
Goo- A .
= N ' \ s . ’ /
M’fh/%g‘ \OM’ QNV B} Member : Vice-Chairman .
M&&» = D, /‘(0 . nkm o e

Yolr

o | | |
1 P :
l.1 ' : : : 25.2.97 In this application the, applicants

have prayed for an appropriate writ dt:directien

\ . 2/ f,( ) ,,ci’} for quashing the purported select 1list

whereby the nemes of respondent Nos. 7+8 had
o n ey D . §.2- 9/7 been incorporated in the select list

Do ; _ : :
% o /}‘Lﬁ /6/7/7 C:zm%(»( (A Fonoring  the. case of the éppllcants. _
'/ S Y AD R %(—&) According to the counsel of the applicants .
‘. W”‘/{ f’i o

\ -~
g P e e S A S Led “into consideration this aspect of the matter
2t pnrs Cvrie. ond)- Lp 7(% Heres the select list was prepared and thereby the

were earlier selected but without taking

gl - ,{/_AMLA.L'V\J-—) applicants being aggrieved they have filed

> representations before the Inspector General
bﬁ of Police(A), Ulubari,Guwahat i on
> 19.11.96(Annexure C to the application) and

also to the Chief Secretary, Assam, Dispur,
Guwahati qn, 22.11.96 (Annexure-D¥ to the ’
application) but nothing has been done.
Thus, this application filed by the
applicants.

We have heard Mr. P.Pathak

appearing on behalf of the applicants and.
Dr. Y.K.Phukan, appearihg on behalf of the
respondent Nos. 4 and 5. None appear on
g : behalf of respondent No.6 though copy was

served.

- Contd...
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In the nature of order we propose £§ pass -,

we do not consider it necessary to issue notice to

i,

respondent No. 7 and 8. :
A The applicants heg' . subﬁitted
representation. It was the duty of Director Géneral
of Police, Assam, respondent No. 3 and also to the
Chief Secretary, to dispose of the represéhtaﬁions.
However this was not  done. Under ‘these
circumstances, in view of that we dispose %f the

application with a direction to the Director General

- of Police, respondent No. 3 to dispose of the

54/ -

Capy F ool A
boern Senf o );;,.beipﬂ/t4
&t e o /’m’ /s Ay s
O omnnt NA sy 6
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jM M‘a‘q—’o\ J/N"\
) b e s BSEASF

representation of _the applicants as early as
possible at any ratet within a period of one ‘month
on receipt of the copy of this order and it is also

directed that till disposal of the representations

no one should be appointed to the IPS cadre in

Supersession of the applicants.

Dr. Y.K. Phukan shall inform the respondent-

No. 3 in that regard. .

| Copy of the order may be supplied to Dr.
Y.K.Phukan, Govt. Advocate, Assam to take immediate
action. If the applicants are still, aggrieved after

disposal of their representations they may approach
this Tribunal.

The ”épplication is disposed of with ‘the

above directions. We maké no order as to costs,

Member .. Vice-Chairman
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BEFORE THE CENTRAL ADMINISTRATIVE ¥RIBUNAL: GUWAHATI BENCH
AT GUWAHATI | |

0. ANO, 288 w96

Nawab Imdad Hagcain & Others Applic ants

" wVersus-

State of Assam & Others

Rdspondents.'“ .

Subject matter ¢ Selection and promotion

INDEX

81, No. Particulars Page No.

L Application - ) —

2. Verification - />
5 B

4, Anmexire-'3' - 2«; -2

5 Annexur a-'C! - = =%

6. Annexure-'D! - 27, : (

| /
Filed by |
- Advocate, |
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" BEFORE THE CENTRAL ADMTVISERATIVE TRIBUNAL
GUWAHATI BENCH

Nawab Imdad Hassain & Others:
| -Versuge-

State of Assam & O_thers.

I, Particularg of the Applicants @

1, Naweb Imdad Hissain, .
‘Special Superintendent of Police,C,I.D,
2,6ri Jiban Singh, |

3. Sri Anil Kumar Seharis,
'Superihtendent of Poliée, Gol aghaﬁ.

4, Sri Depen&pa Nath Hazérika,
Supor%ntandont o‘f Police, Nal‘bari.

- II, Particulars of the Respondents s

1. State of Assam, ,
| represented by the Chief Secretary
- to the Govt of Assam, Dfspure |
2. ‘The Commissioner and Secretary,
"Govt of_Assam, Home Depaz*tment, Dispar.
3. Dirsctor General of Police,Assam,
Jlubari, Guwahat 1.7,
4. The Chairman,

Union Public Servica Commis.sioh,

New Delhi, po@'(?&wl Sl .
gahephaw “RAf,

' Supsrintendent of Pblics,Cachar,Silchar.



I1I,

Iv,

V.

fl’*w!.nc! Atintnistrotios Togung!
Ony wemofe afive

Y §DECISS6

Cowoehell Bensh

5. The Secrefary to the Govt of India,
Ministry of Home Affairs,n.ew‘nemi.
6. The Chief Secretary to the Govt of
Meghalaya,Shillong.
7. Sri Ajit Kumer Das, °
Connnandant 14th As'sam Police Battalionm,
Doulasal, District Nalbari.
8. Sri Derajuddin Ahmed,.
| Superintendent of Police,

Darrang, Mangaldoi,

o*x ) see BBPQE DENTS

Jurisdiction of the Tribunal ¢

The applicants declared that the subj ect
matter s within the jurisdiction of this
Tribunale
Linitation s

The applicants further declare that the
application 1s within the limitation presce
ribed under Section 21 of the Administrative.
Tribunal Act, 1985,

Facts of tha case

1. That your applicant;’strate that they are
direct recruit to the A.,sam Polica Service of
P76 and 177 batch. and ffr-om this infltial dates
of appointment have been render ing sincere,
honest and dedicated service to the police

department under the Ministry of Hoﬁe, Assanm,
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The ?.pplicants further .étate that they have

a good gservics record over ’thg ye.aas ahd have

been holdirig Important position in which they
have been discharging their daties to the entire
satisfaction of their seniors as well as the
Government and hencs is qualified to be promoted

to the Indian Police Seruvice(PPs),

)

A short compilation of the servica e—=°
bio-data of the applicants ars annexed

herewith_, and marked as Apnexure-A geries,

2 That the promotion froxix the Stats Cadre of
the Police Sérvice to the Indian Police Service
(IPS) 1s governed by the provisions of .the Indian
Police Service(Appointment By promotion ) Regulations,’
" P55, The relevant provisioﬁ 1; e. Regulation §
dsals with the manner of preparation of a 1iat
of sﬁitable officers, which is quotad hereinbelow -
" 6(1 Each Committee shall ordinarily
meaet at the inﬁervals not exceeding
. one year and Prepare a list of such
members of the Sbgte Police Service,
as held by them to be suitable for
. Promotion to the services, The mﬁber
of members of the State ?olice to be

inc'uded in the 1ist shall be calculatad
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as the number of s'ﬁbstan’cive.. vacancies
~ anticipated in thes course of the period
of 12 months, @ommencing from thé date of
Preparation Aof the 1ist i.e. the posts
~avallable for them under Ruls 9 of the'
Recruitment Rules plus twenty percent |
- of such mumber of two whichever is greater;

. N -.. .
(2) The Committese shall consider for inclusion

in the said 1ist,u the cases of the members
. . of the State Police Service in the order of
seniority in that servies of a member which
is equal to three times the number refe_z:red
to in sub-Regulation (i); _
- Provided that. such restriction 'shall not
apply in respect of a State vhere the total
mumber of éligible afficai-s i3 less thgn thr ee
times the maximm permissible sixe of the
select 1ist and in such case the Committes
‘shall consider all the eligible officers; -
Provided that the Committes shall not" B
consider the case.ef a membei- of the Sta’cé y
‘ Poliée Service unless on tha first day of
»'April of the yéém in which it meets , he 1is
substantii'e in the State Police Sefvice and

has completed not less than eight years of

-
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continuous service (whether officiating

or substantive) iIn the post of Deputy
Super intendent qf Police or in any other
post or posts declared equivalent thereto

by the State Government."

Tims , from plain reading of the above provisions

of the Regulation , it 15 clear that seniority xx
wif!z be c:n«e of the most important critaria for —
promot ion to the Indian Police Service from the

State Police Service. The applicanfs who were )
"eligible for promotion to the' Indian Poiica Service
under the sald Regulation ware deniled the same
though thege cases were earliex considerod for
promotion and two of the said applicants were
classified as 'Very Good' by the Selection Committes,
but dae to lack of vacancies, they were not included
in the select 1list.

3, That your épplicants state that because

of the non-swelsion of their names in the eerlier
select 1list for promotion to Indian Police Service
inspite of they being's}atisfied the eriteria under

the relevant provisions-of the Regulation, they

filed representation before the competent aithorities
from time to time placing forward their gehﬁine |
grivances , tut surprisingly their representations
were not dis-posed of or c.onsidered{ Curiously,

the ap.pf!.icants came to know that a meating of
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the selection Committee for prepatat io;i~

of a 1ist of members of the Stste Police Service

_officers for promotion to the Indian Police
Sarvice was held in June P96 and a purported

s,

select 1ist was prepared in groesd violation
of the statutory provisions of law., In the
said sélect 1list, ths applicants'name do not
gizure but two officers namely Respondént No,.7,

_and 8 who are much junior to applicants No. 1, ommu—

2 and 3 and 4 who are senior‘to Respondent No.8
havebbeen included in the 1ist superseding the

Jdst and legitimate elaim of the applicants

for promotion. The applicants further state

that they have hot been given a copy of the

said s}elect list and as such could not annex T

the same in rt:his a’pplication.

A copy of the Gradation List. is

annexsd herewith and marked ag
Annexire-'B',

4, That against the arbitrary and illegal
supersession d% junior officers to the Indian
Police sefvice, ths applicaéis filed repraesen-
tation before the competent anthorities ‘Placing their

genmuine grievance, but till date the said repre-

sentation has not been attended to and 'the

- applicants now apprehend that the GovVernment

may appoint the Respondent No.7 and 8 in persuance
of thes purported select 1ist, ’i‘he applicants

further state that the purported and 111 egal move

of tha Respondents to give promotion to the .
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junior officers to the Indian Polica Service
saperseding the just and gemiine «laim of the
épplicants will be detrimental to the morale
of tha State Police Service and 1ts officers
and will geriously uhdermine the future promo-
tionel prospects of many 2ligible officers to
the Indian Police Service and this Hon'ble
Trifunal in exercise of its jurisdiction may

be pleased to restrain the authorities from | emmm—

' appointi_ng the Respondent No.7 and 8 in pursuance

to such purportad select list,

Copies of the repraesentations are

annexed hareto and marked as Annexure-'C',

Datails of deies B ted ¢

That the applicants declere that thay hava
got no other altermhtive and efficacious remedy
other than to come under the protective hands of

this Bon'ble Tribunal. The applicants havs moved

the authorities by way of various representations.

Iﬁattgs not_vreviougly filed or pending with any
other Court s+ N

That your applicants declares that no casse
1s pending in any othar Court in respesct of the

subject matter In quastions we ease moy 5’7}”’”"“5”‘

3 /—’/A/y, 5%/:: epphitathin Linets Sechim 4 [5)a y e CAT(Preclous)

Ruelro 957



i b

s Trey

E: st Aadietion o T
1

—

N j‘;tm $"!1">"-v‘"}'1"‘ T ' . . \x

. Y epECIOSS

S

PR e

Ly al3 ™t Temish
.i,
g1

N SR VIR i
2 oY)
et

.
l?'-::g:::::&;;mﬂ-"‘
pl

|

a e AR

VIII, GROUNDS i

(a) For that the impugnad aétion'bf the

~ Respondents iIn xﬁraparing aa purported
1ist and including Respondent No.7 and 8
in it denying the sald benefits to the
applicants who were senlor to them is
most arbitrary, unfair, unrsasonable ,
capricious and in complets violation

cm—

of the provisions of the Indian Police

Service(Appointment by Promotion)Begﬁlation,
256, '

(b) For that the purported select 1ist and the
move of the ﬁespondents to approint respondent
No.7 end 8 to the Indian Police Service
will deprive the applicants from their
rightful promotion to the I,P,S. in terms
of their seniority and since the same is
without any reasonabls basis or justification
is violative of Article 14 and 16 of the
Constitution of India end 1s thus liable
to be set aside and qﬁashed.

(e¢) For that the purported selection of Respondent
No.7 and 8 have been dons without taking into
account the relevant facts i.e., the seniority
position of the respondents visea-vis the

applicents and in faet has been passed most

W
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,mechahically on ths bagls of irrelevant
and extraneous consideration. and 42 such

' fhe sald inclusion in the select list and
the @ove to appoint them to the IPS in

' persuance to the said mrported select list
reflects malice in law and can be Justified
by reasons other than relevant and bonafide,

There has been a coloursble exercise of

power for colateral purpose.

(d) Por that the Respondent anthorities could
not have prepared the select 1ist by including
'Respondent No.7 and 8 without deciding cofrectly
the question of inter se seniority of the
applicants with that of the r espondent No.?
and 8, the resultant supsrsession by the said
-respondents who are junior to the applicants
i1s 11legal and void and 1s being w;thout
Juriédictidn, the condition precedent fbr 
" exercise of power as done in the instent
cése is évidently absent..

(e) For that the impugned purported select 1ist
including the Respondenéé No.7 and 8 has
caused adverse civil conssquence for the
applicants and as such the same have bemn
done without any cogent and reasons
in flagrent violgtion of the service Rules/
Regqlation governing the conditions of sérvice
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and as such the said inclusions of Respondent -
No.7 and 8 in the select 1list.and the concerted
move of the respondent authority to appoint v
"them to the IPS is without jurigdiction, non-est
In law and therefore liable to be set aside and

quashed.

(f) For that as ﬁer the statutory provisions of
law, it was incumbent of the Selection Cormittee
while preparing the seleet list to give sufficient
cogent reasons in case of supersession and since
no adverse entrlies were commmnicated against the |
applicants there was no disarnable reasons to -
justify the non-inclusion of ths applicants in
the sald selact 1ist for promotion to the Indian
Police Service, The action of the respondents
aathor it ies in including respondents No.7 and 8
in the said purported selsct 1ist and the
contemplated move of the respondent aithorities
to appoint them to the IPS 15 ex facie illegal

arbitrary and non-sustainsble in law.

(g) - For that the purported inclusion of the Respondent
No.7 and 8 in the select 11°t has caised irreparable
loss and hardships to tho applicaqt¢ right for
promotion to the Indlan Police Service and the
entire action i3 in violation of the principles

-of natural justice and fairplay and therefore | }

3 S

liable to be set aside and quashed.



o may'deem fit and proper.

{

1.

(h) For that( the prepatation of the impugn‘;)c? l

* 8elect Tist and the contemplated .acti'ons
of the respondent authority in appointing
respondent No, 7 and 8 to the IPS is in
.violation of the law laid down bythe Supreme
Court and as such the said action of the

respondsnt aithority 1s illegal, unconstitutional

ST,

‘n
I

and contrery to law and as such the seme is (-

1iable to be set aside and quashed, -73""

“

A ' \
IX. Er_am $ < i

In the premizes aforesaild, it 1is rmpectt‘u'!ly
prayed that this Hon'ble Tribunal would be ploased
to call for the records of the case and on canse
or causes being shown and upon hearing the parties
ba pleased to sset aside and quaah tha inclusions
of the names of Respondent No.7 and 8 from ths
parported selact 1ist prepared during June, 096
and further direct the Respondent authority to

forbear from giving promotion to the Respondent ) ¥

No.7 snd 8 to the Indian Police Service in persuance

to the parported select list and/or pass any. .
further order(s) as your Lordships may deem fit

and proper.

«Ande
Pending disposal of the épplication be
pleased to restrain the respondent amthority from !
making promotion of the respondent No.7 and 8 to &
the ‘In‘dian Police Service and/or to pass any
further order /orders ab to this Hon'ble Tribunal :
Y

Cerificationeees
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I, Navab Imdad Hissain, son of Zgé;ﬂﬁ@mééﬂé%ﬁa/ﬁdﬁdﬂ
aged about 45 yaaré, presently working as Special
Super intendent of Police,C.L.D., Assam, Guvahatd,
do hereby verify &k on bshalf of myself and on

. behalf of the applicants No.2 to 4 as _aruthérised

1in this behalf, that the statements made in N
Papagraphs [ 7a £ are my knowledge smm———
and tho.,e made in paragraphs &« X are

believe to be the legal sutmissions end I sign
this veriﬁcati’on on this the dey of December,
096 at Guwahati.

\/\/k,(.)ﬂj/\ }J«,M %41’0\.\’

Ap p1 ile ant 'y
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» Y Tiawal dmdad Hussaln, X Hawats Tedad Huszain
Y &/0 Late Hawab Akbax fnzaain, k ShEAs SR BEdiTe
.0, Harlant, Y Specilal superintendent of

X
Y
* ; p.8, tiarlant, X prelice,CIR, Assom, Cuunhatd

Gy

Digt.Jorhnt (Assam) «

A foincd Assam rolicy Jervien
e ng Dy 3.l on 17216, Rfter complation of hiag haale

iich;ifﬂj“’_@jilfiiﬁl tratining in the hesam rolice Training Collego and

s - LA diatrict training in Dibrugarh diatrict, the officey : .

was posted as hS$tt.Commandant,9th Azaam I'olice i

- . Battalion on 0=6-73, After having servgd as ing . !

commandaer of Battalion posts 1ceated along the :

-~

Assam=Nangladesh Tntemetional borler of gensitive
Mhubed Sector, the nfficonr vn1 poated 0 Snrupathar
{ = (‘:\ iv d{ A et of Anfiaialinga) atirl Lagpdtar Tor Mgy al Lot o

§oloule LJ/‘L‘R”M Duties® followlng Laryo pala nanladle o Mg

1k R

é,lu,;, }}(‘/11'1/’1.1'/6\
wien he commanded hia tioopn yary affestivaty aunld

uﬂ;,waf/ (L&-L :

7 o vad instrumzntal in contalning the daprelation of
% )~ i
o vd Magn miscreents in the area thereby restoring the

villagora by armed Haan ind.acreanta fn Januaty, 19714,

Creds -
{7 7'3‘ confidance of the panie atrilken peoplc. In the oAty
1080 when the Anti-forelgner agltation spearheaiod o ot

, by AASU took a communal turn and large snale violeunt

D proka out in different parts of the State pavticularly

in Donaaligann and Bijni areas, tha plficer wes

deputed to Bnngalgaon for law and order duty. His

tactfl but £imm handling of the situatinn nat only

brought back normalacy 1n the affected araa but alzo

enaured safety of Bangalyaon Refinary which was then

high in gaboteurs hit L5t The eveallent service

rondored by the officner Auring atstorbed conditions

nf 1980 wns later sopreaiatat by v, of Aenar

wide lettor T‘YQ.'.H-EP.ZI'?/OO/30 dated 30-3+%97

In the year, 1981, the officer vias
deputel b Spaclal Oparmtion Unih, Cuwohatl, A 09
‘ enll apenmd dAn tha vatn nf lavay acale antintnge/
. /}/ il In afr ettt Al athar vlunl (unt 4t lat tems R
. ey werdops nlont Jhurg rng Phpe posade ge B Bmsgan LS SR ALY s
. \\))3\’( pfd ity Gl byt b Niba ‘-.'.\,,n,u\:I aaf by a1
y yory biavd o bt Wi eatbve s b cou o iteh pata
. IRVRTA G R4 R (M Ay taepd dn taakiag flig et lun arasup st '
s tents rrnpnnelhle £y P)asts in 011 Fipalion, All
o : TpdAta Aadin tunkallaktona At athny garisns nlaans
i amame, b LI P (o the g fflase b AR NN -
mteDdvicional rallon NFLlorn nf Caalpors e uas
friedyly pronal v iye faam oo wprr Y analer In wia ot

tore thig

anyinyg Ars pod tarlon pantnet fov by e

cf’}r“'“‘lii. i',:,‘, -q/"'
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of ficer, Ly his astute leadership and firmness heps thes [($

aituation well under control. Yrom 1983 to 198%, the
of ficer was pogted as SubeDivigional Poli e Ui ]'..(_C::‘,

Gnlaghat whlch way then known to ba a steong suppavd hase . Q)
of tha Astom A -qitationists..Nevorthglﬂ s, tha otbtcar by \
Aint of hia sustained hard work and courage of conviction,
could maintain order and keep the Sub-Division free of
any major incident which was highly appreciated by the
then Director General of Police,Assam vide his letter
No.F/XXI11/206/39 dated 7-1-85. During his tenure as 3SDPQ,
Golaghst, the officer also waged a relentness war against
Rhino poachers operating in Kaziranga National Park which
resulted in busting of a large gang of poachers comprising,
not only of members of public but also of staff of forest,
Police and some other department of Assam,uhich was high]y

gl o tatod by Buytyof e ylde Lot b e A/ A/ e

dated 5«3-04,

The officer was promoted to Senior Scale of
Aobleida In 1206 und was ported o Dl I eonrnind, Hh Agstam
Police Battallon, Barhampur (Nagaon)where he served till
August, 1987.Therecafter the officer was posted as Addl.s.?.q
City Guwahati, when besides doing the maltifariocus duties
of Addl.S.P.,City Guwahati, he played a very definite o
in controlling the growing ¢rimes-against-propertles by
apprehending geveral ganqgs of dacolts and burolor«,an sct
highly appreciated by Covt. of Assam vide letter Ho.iRIA. .
449/87/24 dated 24-9-88. In June, 1988, the officer wes
posted as Commandant, 5th Assam police Bac+r ion, Sontilla,
N.C. Hills(Assom)where he continued till fugust, 1969,

In Myqust, 1989, when dlaruptive/terrorintiac
natdvitted of tnlted Lihogntton Front of Addtaiy v b Ltu
peak, Lhes offtlaar wod pasted an Taptt. of ol laa, Talhbapue
district - onm of the worst affactsd districts of Assam {
from ULFA angle.Despite various constraints like lack of,

ademquate force and other resourceas in the district, the

of ficnr worked relentlessly to contain the mehace and
suceseded in proventing the situation going out of control.
In July,1990, the officer took over command of 6th APDn,
Silchar anl under hia able leadership, the personnel of €th
APRn vendered exomplary serviee by eontaining communal riots
that broke out in Matlakandl Afistrict later that year.hfter
launching of Gperation Rhino agulnat thy BLEA, the officer
wag poatal na Supdt. of Policae, Spaslal neaneh (Zonal) Jorhot
fn 1991 ¢ith jurisdiction over well Unper Asgag dietciols
dneing whleh ho dtuchorgedt hit dubios with vbmost tavotlon
and furnishes vital intelligence to S.R. tead-quacrters which.
£3 tnrn holrad Army to a qreat extant in its opecation
aqainst UIFA in the Umper Acgam districts.

In tovegmbar,1292,the offfanty wig posted e o

o Pallog of tranblosmd oty Folieg fipt sy fo] gHE e o '
[

[

R st

[}
*

14
£
‘

L]

——

[



e (1) -
geanerin o€ the agateiat N
£nlloaing raounptlon of dg
tnion in

nut tha afflce

support

-of thu,tr.:.'iarmnd for a B9

ar,with hia Judioio

ad then taken

ita

gy use nf

vion of ¥/ AL

nav

WwHrae Lurn
1 fala Stwlant
g BoAD Steta

force ond clmar

unﬂurstmnﬂl

nag of the

aina

prohlmm mund

gad tO cont
aigning of

aln the

Lhay padalant

altuatlion uhlah cul

Acenrd 1p Pahcudrys

ted_in thre
19903 usharing
asfer from

{n Bn ovd of D

fHn his ra

the nEfiaer served 83

ﬁomnandant;

qurajhur in O

GRTG .
ctohor,1003.

«

{4tn AlBa,Dou dﬂﬂl,“ﬂlbﬁf

for & briaf  tonure and tl

L ]
Cln,hasam,Cuwn

natd in net

won wag po?

oher, 94e Tn th

ted 83 aur

Wit wof roltcu,

{3 ca:acity,the

bfflcar,bmuiﬂe

q looking afte

i
sd&varal {pnor tan
*®

Calle,nlso monitored &

Giond of. proe

Cor g ratlicl
gollovind arre

3t8tn in

e OFFLC

Police, 219 @

'lill 160« n

(L34

on £

r workingd pf
gecutlon
ahar in Cautil

o all abaus

LL kg Cunl

htu_dillqcnt of forts he en

Lhhesa gnues W

led in larqgse nu

stg of ULEA/nodo axt

g wa

erthuwmnx

ian@hcm

12-9=95,

idan,looking atter

qurad that ho

&

1L sarvele

romlst LY ?olicu/ﬂnmy.ﬂy
Liternst of the
1 SVeoLal St off

paclty he i continuing

g ¢abl Lohment and vioridng

hoads the narcotic

of Gevey

sl {rportant Geo

118, the offlcex

cudarshiiy t

W heen A

cell of !

A whiah unla

remarkmhln o

ault in th

r\nnlmhnl

o fFom of ©

aicure oL hug

g quim ity

of cuntrabmnd‘@rugs and o

eraffichard Arawlng accold

aaoldes normd L

rakes Kaad interoest in

e

sports
feiger wad phrice =t

ans from Gavte

polic ¢

nd qumedet

a Qutlet,

gt of larga nuEdy

ars of 4cug

ancl rublic alike.

na 0t flcst aluo
agause of nig

Viectud a¥

organizat

fonal abhility.the o)

T um Hannger of hstl

TyAdn

Loy, ALY ndd

Tnurnnmwntn visa

am Dolicn Tean
I\l sl n!““.‘ 1 1, ‘?"f
Vival

partlctpntln

Foothi 1.

A tn DL
‘{‘.“ cut b
penrpamg in,’

g0 et AL 1

ot A cten Dty

(2]

pr una w b

Indlia
the M8

) Ilaurhla

rolice inmad

at J

anm Follce Tenm ¢

oy the fSrates

atpur in 1924.I0 sl th

ar€ormad remarkabl

ayg Tournamy

Y uall and von

ar hnd

sut in mora than

20 yeard of

Y of fic
v P lliant
rolica

o e aaryie

Lha Heanctiut ot
of punponn ardl davotion
lurgaly L davdce
the 3koLE. 1,
guaril of Inddan ro

RARY

Cpgennton At Ntapuby

wy v
D@pnrtﬂwn\t

to futles
rion of crirnt

gharafowe sEron

1l nuy,XUDV.

05

nd has worikad
with IR
ahdlch has
and gurhing of
gly rncomnuml\d

wgritorl

ib,f‘\,

i aluout @ 11

uerd o nE

A

cﬁntrkbutnﬁ
srtreming uwo
m for the

Sprvloy ON i

ould

STIAY

<
[ \\ . '! t
A '\"\hu"."
(&.K:Jﬁﬂ\)
Inapacotolr Lemarat OV Pl Lo,
ﬂﬂ%;awauﬁhnfﬂmttv

preentr

-

H

o

L2

4



— [ -

eRRTIFIID .

'A ‘ [
Lhat the inteqrlty of Sri Nawab

1) certificd
uperin tendent of

cain, Speclal 5

Imdad s
ahati is bayond any

Pclice,CID,Asﬂam,Guw

doubte.

1fied thrt the officexr was never

2) Also cart
su and that the

sueed in ey court of 1

Prosn
officar wad never consurad in any Dgpathmnxal
pProcaodings NOX +here is any Depértmental or
any leqgal Procoeding pending against him DoV

\

A\
\{VL{&V
( SnKu Li ..nq )
Ingpector Ceneral of police, ST

Assam 21 G\vwg_haf;_i_;;




6.
Te
3.

2,

10,

4

(

113

12,

‘X\\M
ﬂ’/

13, Uhathat bslongy
1A, T, onse pombanstlon

Va Proclos s oid
A R

P e

the awand

v’

amendation for

A I Y A
‘ [ (t

the Offflcor
(tn Nlockt lettor)

rull Yams of
recomnended

If 8n Igposc Off{‘céﬂf
m2ntion () aadre

Rank/Designation with place of
posting

[ ]
Datw of pfomation present Rank
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pate of hirth
Rga on 15th Auguat, 996 -

Date of firat appolntment

Total sarvice as on 15¢h Auquat,
1998,
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{1} Highly conmendation

1) Commandatlon

{v) Appriciotion

v) CGood Secvice Entried
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~“Puniahmant.
s)!iajor
C hiHinor
gueltfioation.
a) Agademic
h) Profassional

'; C/:'):J‘
to
Aty yean ol e de off Tolice

jecte Y,

for teorbioplong Yarvice,

P it s

of Tndisn Tollcs Madal for moritovious
_rvicya on the occasion of tnpmpmnﬁwnca way,IOQ?,

s GHRY RAVAR INOAD nussay ¢ ;2' T

s Yo.
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¢ SuUMSIERTEVEY 10=T-08,

¢ Bubstantive.

1] 1~1.51, .
¢ 45 yesaca § wonthy 1% dnysw
{ 17th Yobruary,1976,

¢ 20 yoars 5 montha 29 days.,
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* Born in 1950, the 9 th, July. studicd in aii.wne _ [5

Schools of Assam and finally Passed the 11.5.L.C. hh-Hlﬂtniﬁ‘(ié
from #aflong High Schoeel.in 1965, Studied in Collegs at Ghty.

and passed the B.3C. Examination in 1969. Phaereaftecr studied in
the chhati University and passad the M.Sc. Examination in 1971,

Joined the Assam Pelice Service in Fobruary, 1976 .

After trainlng went te Dhubri Dist, as Proby.Dy.5.P. After that

got postinq as Asstt., Comdt. 2nd, A. P.Be. and was pmted in
North Lakhimpur where was ongaged in yaw and order and the
aviction on the Assam=Arunachal Rorden which was praised by

the leocal Administratien, Then got posting as S5.D.P.O. Nulbari
and joincd in February.1980 and romainad there till Mav.e 19€3,
‘This was the ehtir¢ Agitation period and hnd foecod lot of law
and order problem, For thiﬂ the Govt. gava appreciatic.: letters

(One from Adviser and the ethar from tha Chief Seay.} s -
to DBarpeta as 8.D.,P.0. in 1983, In 1984 got vosted zu L. UL
Kokrajhar and sorved till 1986, In 1987 goi ~csted oo % .
(Becurity) North Lakhimpur but remaii... i iy L e
Sinco thore wag serious law and orader pPlu. . .. 4yl L. i

19&&, ‘on public demand and dovi, dowsire gubt poald! RIS U

(HO) KNalbari in November, 1988 and brought the sitw

contrel. In 1988 got postod as Supdt, of Police, Najac. ano iice

fagud the d4feicult pltuatieon of ULIA and teok asuver.l watisng
pind Kapl Lhe slbuatden updar oenbtvel, In 190 1hefsse he Hlaut ten
was posted as the Supdt, of Pollice , Kerajhar i i raged thes

~Election without any incident. In the month of August was posted

ag Supdt., of Police N,C.Hills and remained there till May 1994.

Thxn guk mesked mx kkm Cowdiy There faced the difficult situatio

crcated by the N.S.C.N. and other Exgraemist elements. Then get
pested as the Comdt. 6th. A.P.Bn. in 1994 and then again got
posted as Supdt. of Pelice Cachar , Silchar and nov continuwinga
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UPLRINTERDENT OF POLICE ::: WALUMRL :::: A Cenies,

l: L.:' LI
: .
| - —2°_
ponin N, PRD/C U//. 19/ 90, /¢ (o Datue ol e :/ W/ G,
' ' b
Ta v
“ 'Y *
Tho Splesupdl, of Policu (cioy,
® ° I\ A;..‘;i-lm' Gu-:lh‘ti .

SUS et t SEMVINE dlu-un(h 0F DN, HAZARIKA.

[ ]
S i ¢ ‘
L] \ .
Ioaie Toencabdon nurowith my “Socvicn Gia=dany o

tia e . -
1) ddacitionu)l wualifloalion DoawA, (Delhl Univers 3ily)
2) Jolnocd APS & pustoud as MEuly, .0 in dugust,1977.

X) T—Ohf' trumsd o loothe rorde of Uy.s.i, i 1980,

4) Got promotion te scnior suale ARS L Ducember, 1966, i
5) Important pasts nhold su ar ( W,E,F, 1990 to 19965 ¢ -
4) Lummancant, 2nd 1BOn Mok

. Lr “uvtkmmhmiamr 06 FOIITE, Dilrugarh
¢) Lupdt. nf Police (30U) Assam,duwnhiti
4} A grasdand (l;«rfwjo}\w éruuamu{‘ af f{;‘xf GO TARY ssn,
Luwahati, .

0) Commdndguk 15 (1R) Fh, Trougurinat

FY Superintencont of égi;cu, h3loarl {continuing),
Yours Faithfully

A (X\_ ) «d\\'\/

( Us Ny na o VRIRA }
superintendent of Palico,

Nallard Cagoam},

* % u w s
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SERVICE RECORDS OF SHirl ANTL KUMAR CHAH&RIA, RES

qSUPDT,LOF pOL1CE, GOLAGHAT ¢

Acaoemic Cariisr I
L 4

1+

Gracuatden = 3.5¢c,ulth honours in 1971 frem

Catton Cullega,Guuahati.

2« Postvlraduatidon e M.Sc.in subject Betany in 1973

Service recerds HE T , o

from Guuahati Qnivaxaity.

3%

4

'

L 4

Stend FIRST in Asgam Police Servics in 1977th bhateh vids
APSC Nalificetion NO.3 Puc/CCL~Exem/ 16 datus 230 Dus 'To.
Stood FIRST in the batch in Survey and Settlement in the
yuar 1984, ' '

5, Apprecistion e
(a)Appraciutioﬁ lutier Prem Ouf
t Shpi PeCeDas viug DaONG.Cedd/T9s
© T Ugle1/209 datew LN Rugust B3
~ (b)ﬂppreciafion lettes ffew DOP
fsgan J.5.Pathak vide noont,
CFA/RXS 2T/ RT=A/ 00 et by
Februacy 1985,
(c)Appreciatioen latgur frew OGP
AuSam Shrl G YeSUbraand i vis®
. 0.0eN0sCa166/92/90 *
duteu 16th Cuc'92.
lﬂfService Training HE
¢ 50th Ceurss an " Orientatian to Furensic Science’at tne
Tnstitute ufP Criminelegy and Forensic Science,New Delhi
from 4=1=82 to 18=1-82. -
7. Stepd THIRD in“Anti-Insurgency Coursa®( IPS & othsr GOs)
' gt Contral Schbel ef Waspans & Thoblou BSF  Induro,
Magdhya Prodosh from nG-G-d ta 14~7-d4.
g, "Spacial Ceurse : VelaePeSecurity™ at Nerth Eastern
Palice Acadany,Umsau Shillangfrom 10=9«44 Lo Do=Ywtbe
g, 2Uth Course on wacceunts and Financiel flules ste." &t

Assam Administratien S5taff Colleye,buuahati fram
=4 =92 to 235~4-92.
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10 Tpaining Programme en "Role of Departmental Training
‘Co-ordinator " at Assam Administretive Staff Celloge

. Guuahati from 25-4-04.to 29=4~34,

Important Posts held ¢«

o

11, 1In Bunimf Scale APS ¢

t
(a)Dy.5Pe,Heasguarter,Goalparas

© (b)Dy,3,P.,District Specsal dranch,
7y . Tinsukias '

i
44 . ] 1y . .

120 In Seniar Scale AP-:~ I

(4) Additional SePsHasdquerter,

Dal rang,liengaldaie
[ ]

(g)Additienal b.?.uocurlty Janata
Bhaban,Dispure

.(B)Supdt.of Police,Marigaon,

(f)Comnmandant,3zd A.P. Bdtfawlon,
- Titabere v,
,(B)Cammandant,aattalian Training
Centre,Dergasn, i
'(h)SUpdt.oF PollCa,Tlnbukla.

v ﬂ_ ' ‘ ‘ (i)Nnu A9 Supﬁi.mf Psliua GOlbLh&to

( AK Chaharia)

-
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D. O. No.

‘2

DIRECTOR GENERAL OF POLICE

ASSANL .
CONFIDENTIAL ULUBARL. GAUHATI—T
o © the Skh.Rugus t,!085
NoiC 99/7q/v°1 1/289
Ny‘déar Saharia,
. I am very'héppy"to place’on record my

appreciation of tha good work putﬁin by you during
the selection of the candidates for appointment as

constables in the Task Force Units from Goalpara

District ol,

I hope you will continue to render

devoted service in the coming years also,

A copy of this lstter is being placed

in your AJCoRe filas

Shri A.Ke Saharia, APS,,

Asstt, Commandant, Sth A.P.Bn,

ﬁQQL&LLﬁ»

LN N ]

-—

)
You;f sincarely, .

RS

( PoCe DAS )

et el 40



ssplyi-Sinial 2
aan #[HE 5
walalBl - 9
Diractor Goenurel of Pollce
Assam @ Guwahat! - 7

wutu L7

D.O, No, ﬁ/{/x" ‘27//PT ]/6@ , , The 11th Pebrugry, 1987

fYYMU (lé’.m. U\x.fl&/uﬁ_

. I am very hapny Lo see that you have done
i : maéniﬁ.cently well in the Mtinlnsul*gency Cours‘e yhich

| | “you had undergone at C.Sol}éem Ingore from 25/6/84 to

| ﬁh/?/81+. I oongratulate you on your standing Third in the
’ | Course in order.of merit. I am aly happy to find that

you are a stondard ghot in CQB weapons. I deeply

appreclate your performance and hope that you will
. gontinue to remaln cqually proflclent in all branches

of Pollce work.

' . 45 copy of thig D.O. ig belng kept in your N
;» ' A«CeRe file. - ) (L_)(’M/Vf /lﬂt_euz—tl

Eaa | | ( Je5. pathal\-)
=
' Shrl aAnil Kumar Cr‘aha,:r“aD P,y

Asstt. Commandant, bth AsPeBn., Sontilla,
’ Haflong, J\ssamo
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[ ]
Wiz mgtfacier, wny
Director General of Police, Assam
tubari ¢+ Guwahati - 751 097

D.0.N0.C.106/92/190
The 16th December’92.

S.V.Subramanian, IPS

My dear \ﬂéfi-c S

,' I am happy to place ,on record

my sincere apprecia;iod-for discharging

the onerous duty conscientiously by -

you and all officers under you during

the visit of the President of India'

on 17th/18th October,1992 and hope that
you would continue to put in devoted
service with same zeal in the future

also.

' )
Yours ™~V ~

. =L

(S.V.Subramanian)

Shri A.K.Saharia,APS
Commandant,3rd A.P.Bn.,

" Titabor.

25,
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v e K.oom 3itaghe B.Sc.  D4-I-eT 18-.-8 18205 . sgstt. Corrdt, 8th
B — AP Do w.ed 13th
P -7 ;'-:'.-_‘ 7?.

S\ A JPraa Sizza Womrup N Se. 97 Y -2.75 1-2-78 ... e Ant Comdt 2nd

/____________..———_,.......——- Ap, Ba. w.e? 10¢th

—_ v, 78.

S Nowah v dad Hu- Sibsagar M. A 1-1-5t 17-2-76 '17-3-7% . Asstr. Comdt ath

315 AP, Bn.ow.el 18th
T June. 78.

s
30, . Birendra X~ Dolry LaLhim= B. A 120 122276 1976 Asstn. Comdl gth
par. AP. Bn w.eL 12th

e _,___,/—-—-/ June, 73
15, . Naenci Xishore- Cach-r B. .. 20-10-5C 23476 2R-4-15 Asstt. Comd . 8th
Sicha AP. B w.e.l. 20t
/ Septamoes. 73.

N N c. Das Pibruzarn ALAL 11147 23<5-76 95-5=78 Assit. Comdt. a:d

Ajit K
\/‘ .A.P. B ,.E. siﬂ

e ‘ e a08er, /0.
133 Upardra Nath Das Kamiup BALLB 30.8.29 17-61 9976 pse, ~CB, Law

. %eu::}:»:_f 23th
A/M}ﬁb crober, 711
S

s -



1 2 13) ) (5 © 13

31-8-33 DSP, HQ, Haflong
w.e.f. 13th June, 77.

13% ,, Modlal Bas Kamrup
135 ~aizda Kr. Matakar Cacb.ar 1. A 1927 15-2-51 1p-3-"6 Ass:t. Cemdt. toth ... -
¢ o AP Bn w.e.f. 30ih T,
¢ August. 1976 -,
- SR CUpendra Wath Nowgeng 1. 5¢C 1930 97-1.533  24-12-05 DSP, SB, hQ: Urler o.des 7
11y acike L w.e.l. 24h of trapsfer a3 s
- December, 1976 D3P, DSB, e
- Dibeugarh.
L
.57 X \fzdhab Ch. . Rameup L. A. 1.12.27 Fef=33 11-2-7% Asstt. Comds. Unadesr  orcer A .
Pathak. 3rd AP Bn of +ransic™ 45 .
w.e.f. 11th Sep- Adjutant RTS, -
tember, 1976 Dergaon.
' Ramjit Kr.Guoss ~ Cachar LA 1932 140,35 21576 - On deputation i
: ) ‘ to ML?. .
iz ,. Tuni R-m Kalita Sibsagar 1. A. 1-8-33 15-2+33 9-5-73 Assit. Cemdt ® pder orderol @ .
: 10:h AP Eo. transier a3 SD- ,;f'.
w.e.f 13th FO, Magznldot YA

April, 19 7 o¥

1 , vionoranjcn®iedhi Kammp 1. A 1930 15-2 13-3+70 TSP, DSB, e
. Nowaong W.e.5. _ o
ath February, o

b |
1977. v
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ho® Nath Saiéizs

-y

Dina M

1

ih Barus:

»

Mizheadra Nath
Chamua

Jadu Nath Dutta

Rohiieswar Raj-
khowa

Ja:indra Mohzn
CGoswarmi

Bijoy XKrishpa Cha-
krabarty

Bhaha Dutta Saema

bt

y

.(J

{akhimme
Lafulqj'_.;'_)‘.

(¥3)

.52 21.8.76

6.1.58 31.8.78 ..  DSP, HQ, Silchar

+

o 2%

i
H

(6, (7} 5 (% 16,

DSP B. Now_oong,
w.e [ 18th De-
cember, 1978

[
9-4-56 15-2-76 .. ® DSP, Regerve, Gau-
hau, w.e.f 15th
September, 1976
9-4.33 30-8-78 DSP, SB, HQ,

w.e.f. 305 Ap-
e
28, 1370

3455 1976 ... DSP, SB, HQ, w.e.

f. 1st September,
1976

136 31.8.76 DSP, H1Q), Jorhat,

w .e. f. 14:h No-
vember, 1977
®

.2.55 31.8.76 DSP, ACB, Gauhatl

w.e.f 3lst Auguss,

1576

e P A ek 3 T

.. On deputaiion
ta MLP.

e e e A T S ey

ot

.



1 2 3 5 6 7 3

(3% . Anadi 3racan Ry Qachar 1 A 1.2.36 11.1.95 21.8.76

Krishna Kamil Cacaar I.A. 1.7.27 25.4.%7 1.9-75
[ ]

Bostachares .

7. 4 Pranab Ranjan Deh 1. A .. 23.3.77

\)/.//, Al Kamas Sana- INOWIOng M. Sc. 31.12.51 1.8

73]
-3
~1
—t
@
~

-

17, Japraant Hog:e Kamrup *L. Se. 1.8.47 1.8.77 1.8.77
Y Tsoendra  Nath Sibasagar L - 24.10.51 1.8.77 1.8.77

173 5 RBhatepdra CGa. .- Goalpara 3. A 7-2-51 _1~8-‘;’7 1-8-77
-"-Cha—r_i.‘/’/———— Hons).

-

176 ,, Padma Kumar Das Sibsagar 3.A, LLB 1-6-30 1-8-77 1.8-77
‘—-’M’MM
'Q;" < | Decajeidin Anmed Goatpara M. Sc. 0.a7  9-877 9877
M /'.—-d-“-‘

78 ., Jusal Cho Msch oo Sibsagar L. A oo rum = 6 S S U

-
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On lcpu v
to ML?
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DS, SE, Kokra-
Jbar w. < [ 1st
Seztember, 1976

D.O., SFSO, Gru-
hati w.ef. 23rd
May. 1977

A9 Proby. DsP.

Proby. £37.
Proby. T2

Broby. b 52,

Proby EI 7
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X
From s Nawab Imdod Hussaln,A s, .

Spectal Superintendoat of Pulice,CID,
Ag s Mathuranagac, 1 Lopar, Cuvalnit b=, (;

To  Shrt 2. AGant Ve, TAG, o)
Chiof docrotavy, Ansany, J
Niapur, Guw durtl =i,

K]
SELWeT L o 1990 roR PROMOTT ON

Hubject
TO TN TANR 130[,7\'.‘]3 SERV IR

v

Sir, )
T huve the honour to lay befouve you the
[
following facts for youn kind considerat®lon aid favourdhle T

*
aetion 3-

1) That Sir, I am a dlrect recrult to Assam v
Colice Service of 1976 batch with 14th position in the .
appointment List,Six of fiszers of 1076 batch of APS hoving ‘ .

been already promoted to Indian Police Swrvice, 1 am

awaiting my promotion to T.P.5.

2) Phat Slr, 1 have come to know that o
mecting of the Selectlon Comaittee for oreparation of
a Liat of menbers of the Ttate ;nliCu Sopvice of fLers
as arp sultanle for promotion to the TS, wwd held o
June/1996 and that a select list wan prepared. I have
also come to knmow that my name (w8 not fljuced in the
select Mst but two offlaers much junlor to me vie i
(1) Sri Aflt Kuwax Das(having 17th position dn the
appointment list of 1976 batch) and (2) Sri Derajuddin
Ataed  (having Gth position In the anpalplinent 1ot of
1977 batch) hwve been included in the list supersading
my Just and legltiwate clahe to no a0 Inaludal on tho
ot af goma rﬁuncdd purportod Lo have baen put ap hafora

the deleet Committeac,

9) In this connoction T would likae to subadt
that I hdve conslstently bemxn having-a good service ‘
record over the years and have been hnlding importdant
posts like (1)Suh-Divisional Police of ficers,Goalpara o
(2) Sub Divisional Vollca officer,Golaghat, (3 Dapuly
Supdt,of Peolice,Diuspur Division,Cuwahati, (4) Addy,Sapit,
of Vollce,City,Cuwahatl, () Concnandant Sth Assam Polic
wttalion, Haflong, (6)DLstrich suparlntendent of Palicu,

——

Lakhbmone, (1) Geawnapedont, Gth Awoam Vot Lo Bt iad g Y ohin
(08) ity fotsanton e o Vil Fuger, Tposrbar b g et Lo o oo tod
(S N RTR IR 2 AR Partern torpde il Do e, b sl 1 Uy ronrmins ¢yl
et daeomn Tl b, Infitalt Lot Bl arzead (L) M Taborntanc

S Ped Lo, QID Astam el L o whiel T have baon dieoi Coing

1 ‘e r
(TETTR IR



~

wmy cduties to teole sabflufactlon o Bho senlonr ot ttcuty

In Gho Vollaga hiluvaraby aa uall o ot Lhae Savtoeant,

4) whepre o, buaouo Juatbebeat tog

vhatanever, tn exaluding me fran the select list

and Including two. ol Laery Junlor to wa, even ona of

. o the next bateh, theveby denying me my leglt finate

-~

-
P

poultiva, ‘ )

. Y Tt du exbtromoly Iotrlogulug that thia

» e
uhm;ld have happened as above aid thavelore therg ave

pirong ratdond Lo pgudpact thal Lha guLvicue ool
. .' .-
ol SpceclElly the ACRH of thesa two Buparceding offlgets

have heen manipulated In theilr favour vis-a-vis ma.

I have no ramedy at this staqgoe excent
arproaching your goods=1lf Lo lonk into tho matter,
T would therefore reguest you that Goviumay kindly
arder dn enaquiry Into the gennloanvsa of Ehe servios
records of tha superseding offlcerssas well &8 wine
50 that dourts are Aispelled hafore the seleoct lisc

is glven effect to,

Yours Talthiully,

N
| { et
| 1=
( Vet HISEATH )
SJooeo Lal Swcr mitandiene o ol Lo, R,

Avigan 233 thawinarel,

Copy to - '

1) wthe Chalomman, - Unlon Dublic Soryloe Counela.ion, Lholpae
flouse, Sehjohen {touad, Mew Delhi-l Lor favour ou
information dand necg sacy action,

2) Sacd CLlMbara, VAL, A0, Chilot Scarctary anl Pednofpsl
Suaretavy to Che GCovi,of Assam, Hama Depaconnt,
Digvmr, Gawahitt, Foc davour o informat Lan,

Al Sl Vb Bt oo, P b e b o Woner o boal 1at o,

R TP N LTS K O O N TR R TN L B W B KT T IR TR O ERYI

IR taleg e Bva, v homnpt v Dbt 4y abenet by Ly by,
Chbnl Dbbad o A aain, D Lapnte Do gy o Pbvnmad b,

/ \
AL
i L
(L. A )
Apeatal St felondog o ol onget,

. Aot g Uogalpa b,

ANAALAN



L ' o ',;Disﬁéict .'r. Kamru)
$ BEFORE .THE CENTRAL ADMIWISTRATIVE TRIBUNAL GUVAHATL BENCH
AT GUWAHATI
. . .
‘Q.A. No. 288/1996
Nawab Imdad Husséin & Others cessecns Ap’pli'cants
- Vsersué -
| . (
State of Assam & Others ’ essssenes Respondents
Subject matter ¢ Selection and promotion *
CONSOLIDATED APPLICATION
Vy\ Sl. No Particulars ‘ . Page No.
Qi‘ G 1. _ Applicgtion | - b
§ , _ -
3<\ & 2. : v Verification - S
& 3. : Annexure - ‘A' - 3 to 257
vV, . : - . ‘ .
%? K o 4, ' Annexure - !B!' - 1 o 2%
5. Annexure - 'C' - > o bk o
N a. Annewura - WM - '
'0 - . . -
~ JFiled by -
- ' Advocate
L ]
> °
[ ’ )
.
/
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§§£0RE THE CENTRAL ADMINISTRATIVE TRIBUNAL GUWAHATI BENCH

° T . e .
Nawab Imdad Hussain & Others

. - Versus - : .

State of Assam & Others. '

I. Particulars of the Applicants :

1. Nawab Imdad Hussain,

Special Superintendant of Police, C.I.D.

2, Syri Jiban Singh,

Superintendant of Police, Cachar, Silchar

3. Sri Anil Kumar Saharia,

Superintendant of Police, Golaghat

4. Sri Debandra Nath Hazarika,

Superintendant of Police, Nalbari.

evseseaces APPLICANTS

II Particulars of the Respondents @

1. State of Assam,
represented by the Chief Secretary
1 ]

to the Govt of Assam, Dispur

2. The Commissioner and SeCretary,

Govt. of Assam, Home Depagtment, Dispur

3. Director General of Police, Assam,

Ulubari, Guwahgti-7
s o >
4. The Chairman,
Union Puplic Service Commission,
New. Delhi, A

Ry-21-93
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ﬂSuperinteﬁdenthf_?olice,;f'

\

Union of India,represented by the secretary to

the Govt.” of India, Ministry of Home Affairs, New Delhi.

e . . . °

‘The Chief-Secietary to the Govt. of Meghalaya, Shillong.

-Sri Ajit Kumar Das,

Commaﬁdant 14th Acsam Pollce Battallon,

_Doulasal Dls rict. Nalbarl

Sri Darajuddin Ahmed

Darrangg¢, Mangaldoi 7.
‘ . .....  RESPCHNDENTS.

JURISDICTION OF THE TRIBUNAL &

The, appllcantq declared that the»subgecg matter is

within the jurisdiction of.thﬁs Tyibunal.

LIMITATIOR =
The applicants further declared that the:appiication
is within ﬁbe.Limitétion precribe& under section 21 of the

Administrative Tpibunal Act. 1985.

. FACTS OF THE CASE :

That your applxcants gtate that they are direct
recruit to the Assam Police Serv1ce of 1976 and 1977
batch and from this 1n1t1al dates of appointment have
been rendering sincere, honest and dedlcated service

td the police department‘un&er the Ministry of. Home, Assam

Contd...B/3
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 The applicants further state théﬁ they have
a goou cCIVlCG -yecord OVer the years and have

" beén holdlnc important p051tloﬁ in which Hhey
have been dlscharglnc their dutles to the entire
satlsféctlon of their senlors as well as the
Government,and'hence is ‘qualified to be promoted
té the Indian Police Service (iPS).

A shért_boppilatibp of the sé}vice .

bio-data of the applicants are annexed

herewith and marked as. Annexure-A series.
!. :

vz,v Thaf the promotion.from the State Cadre.of
the Police Service to the Indian Police Service

, (I¥8) is governed by the érovisions oé’ihe Indian
Police Service (Appointment by_pgémot;on)'Régulations,
1955, The{releyant”prov&sion:i.e. Regulation 5
deals with the manner of preparation of a/lisf

' of suitable officers, which is quoted herein below s

" 5(1) E@éh:Committeé shall ordinarily °
',ﬁéetmat.thg intervals not exceeding
" one year and prepare 3 ;ift of such .
membegs of the State Poiicé‘Service,
ags held by thems to be suitable for
promotionvéo'the servicés.‘The 5umbér
of menbers of the State Pol;ce to be
1nclvqe& in the list Shall be calculated )

A ~

e e : 'antd..-.?’/é
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’

as the number of substantive vacancies
anticipated in the course of the period
of 12 months, commencing_@;om the date of
preparation of the list i.c. tﬁe'posts
available for them under Rule 9 of the
Recruitmenthules,plus twenty percent

. .
of such number of two whichever is greater;

The Committee shéll‘consi&er for inclusion
in the said list, the cases of the members
ofjthe State Police Service in the ordeér of
senicrity is that service of a member which
is egual to thrée times the number referred

to in sub-Regulation (1) :

Provided that such restriction shall not
apply in respect of a state where the total

number of eligible officers is less than three

times the maximum permissible six of the

select list and in such case the Committee

shall consider all the. eligible officers ;

Provided that the ¢ommittee shall not
consider the case of a member of the State
Police Service unless on the‘first day of
April of the‘year in ;hrch it meets, "he is

substantive in the State Police Service and

has complete& not -less than eight years of

Contd...P/5



e

N

 classfied as 'Very Good' by the Selection Committee,

5 s

[ 1]

Contineous service (whether officiating
or substantive) in the post oﬁ'Dgputy_
Superintendent of Police oy in aﬁy,other

* : »pQSt ér posts declared equivalent thereto h

by the Syate Gavernment".

Thus, fr@m_plainhpeading of the,above_pro§isions

of the Regulation; it is clear that sQnipfity_ |
with be one ofAthe most important ctitaria for
promotkon to the Indian Police Service from the
Syate Police Service. The applicants who wére
eligible for promotion to the Indian Police Service

under the said Regulation were dénied the same

. . N . 'c
- though thelir cases were oarlie considered for

promotion and two of the said applicants were

but due to'laék'pf“vacancies,‘tﬁey were not included ,

in the select list.

'3. That;your,applicants state that because

of the non-excludion of their’names'in the earlier
select list for promotion to Indian Poligé Service
inspite of they being satisfied the critéria under

the relevant provisions of the’Regulation, they
. : ] . ’

filed representatién before the competent authorities

from time to time placing forward their genuine
grivances, but surprisingly:their representations

were not disposed of Qt considered. Curiou;ly,

‘the applicants same to know that a meeting of

+

.'.' _‘ .. . - ) A -, ) .Cdntd..,.Q/G-
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the.ﬁglection Committee for preparation

df a list of members of the State Police Service
officers for promotion to the Indian_?o}ice
Service was held in Jyne 1996 and a purportea
select list was prepared in gross viqlatibn

of the staéutory"provisionsuof 1aw; In the_.
said select li%t, the applicants' name do nét
figure but two officers hamely Respondent No.7,
and 8 who are much junior to applicants No.1, )
2 and 3 and 4 who are senior to Respondent Ngp.8
have been included in the list Supersediﬂg‘the
just and légiéimate claim of the applicants

for promotion. The applicants furthérg state
that they have not been given a copy of the

said select list and .as such could not annex

the same in this application.

A copy of the Gradation list is
annexed herewith and marked as

Annexure~'B!,

4. .- That against the arbitraiy ané_illegal .
supersession of junior officers to the Indian
Police Service, the applicants filed representation
‘before the competent authorities placihg their
genuine grievance, but till date-the said pE repre-
sentation,haé.hot been attended to and the
applicants now apprehand that the Government
maylappoint thé Rgspondent No.7 and 8 in persuance
of'the purported select list. The applicants |

Parther state that the purported and illegal move

of the Respondents to give promotion to the

. . ' . ; Contd.- .P/7
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. Junlor 0ff1cers to. the Tndlan Pollce Servlce

supersedlng che just and genulne claim of fhe
appllcanus will be detrimantal tq uhe morale
of the“state;?ol;ce.SerVICe,and‘ltswoéfice:S.
anéﬂwill Seriously undermine the fufure. promo-
'tional prQSpécts of~manv eiigible officers to -
.
the Indlan ?ollce Servzce ana this Hon'ble
Trlbunal 1n~exercxse of 1ts Jurlsdictlon may

be pleased,to restraln the‘authoritiés from

\

app01nt1ng the Respondent Nos7 and 8 in pursuance.~

o

to such purported select llSt.

Copiesvoﬁ thggrepreséntatigns_are,annexed

hereto and marked as Annexure-'C'.

DETAILS OF REMDEIES EXHAUSTED :

That - the applicants declare that they have
got no other alternative and afficécious remedy
this HQn'ble Trlbunal. The,appllcants have,mgved

the authorities by way of various represenfations.

MATTERS NOT PREVIOUSLY FILED OR PENDING WITH ANY

OTHER_COURT, '
That YOur-anplicant declares that no case

1s pending 1n any other Court in respccc of the

P

-subgect mat ter ;n,question.
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(b))

{c)

‘;&51‘

9
0
&9

GROUNDS

"Fcr;thatmthe.impugned action of the

FHespondents in preparing a Eﬁrprteé. o
list and including Respondent No.7 and 8
inmiildehying thé gsaid benefits to the

applicants who were seniox to them is
catt :

-

- most arbitrary, unfair, unreasonable,

_capricious and in complete violation

of the provisions of the Indian Police
‘Service (Anpointment by'Promo;ibn)

Regulation, 1955.

qu,that“;he purported se1ect”1ist and the
‘mévé of_ghe Resfohdents to appoint respondent
Np.7 and Srtoﬂtheulnéian‘Police,Service»
willzdeprive thevépplicahts from their -
fightful promotion to the I.P.S. in terms

of their seniority and since the same is

3

without any reasonable_basisdorfjustification

i® violative of Article 14 and_i6‘of the

Constitution of India and is thus liable’

to be set ési&e‘and.quashed.

For that the purporte& selection of Respondent
No.7 and 8 have been done witliout taking into
_ e =

account the relevant facts ile. the seniority

position of ghe respondents vis-a-vis the
applicants and in fadt has been passed most

s

Contdo . .P/g )
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Machanically on the basisfgf irfelevant

and extraneous coﬁsideration as such

the said inclusion‘in the select list and

the move to app01nt them to the IPS‘ln
persuance to the sald purvorted select llSt ’
reflects malice in law and can be justified

by reasons other than relevant and bonafide.

Thére has been a colourable exercise of

power for colateral purpose.

o~
4

For that the Re5pondent authorities could .
not have prepared the select list by includlng
Respondent No.7 and 8 without dac1d1ng correcnly
the question of inter  seniority of the
applicants‘with that of their Respondent N§.7
and 8,'the resultanﬁAsupressession'by the said
respondents who are junior‘to the applicaﬁts.‘
is illegal and void and is being without
jurisdiction, the condition precedant for
exercise of power és done i£ the instant
case'ié evidently absent.

For that the impugned purported select list:’

.incluvding the Resppndeﬁts No.7 and 8 has

céused adverse civil conseéuence for the
applicants and as.such the same have been
done wiﬁhout any cogent and reasons
in flagrént violation of'the éervice Rules/
Regulation governing the conditions of service,

~

Contd...P/10,
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.Andjas such the said inclusions of RQSpondént o

No.Z and 8 in the select list and the concerted

move of *he re¢pondent authorlty Lo appolnt
[ ]

them to the IPS is w1thout JurldeCtlon, non-est

,in'law(and therefo:e 11abl¢ to be set aside and

quashed. S '
: 6 LI :
For_that_as‘per;thebstatﬁtory prbvisiohé'ofv

iaw;‘it'wgsiipcﬁmbént'of the Selection Committee

wvhile prepe;ing,;he.seiectAlist to give sufficient

’ d . P ] 3 ' b
cogent reasons in case of supersesgion and since

no advarse entties were communicated against the
applicants there -was no disarnable reasons to

justify the non-inclusion of the applicants in

‘the said select list for pfomotion to +he indianv

Police Service. The action of the respondents
authorities in including respondents Ng.7 and 8
in the“s§id purported select list and the

. | . ’ .
contamplated move of the.respondent authorfties

~

to appoint them to the IPS is ex facie illegal

arbitrary-and non-sustainable in lawe
- _ _ ‘ .

For that the pnm purporteé*inclusibn of the Respondent

. No.7 and 8 in the select list has caused irreparable

loss and hardships to the appriqghﬁs‘.right for
promotion to;tﬁe Indian Eéiice_ﬁervice_énd the
entire acLlon is in violation of the principles
of natural Justlce and falrplay @@d therefore _

liable ‘to be set aside and quashed.
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For that the preperation of the impugned.
éélect List and the contempla%ed'aqgiops;of'the'
respondents authority in appointing respondent .
.No.7oand 8 to the IPS is in viclation of. the law
laid down by the supreme Court and as such the
said action of the'rGSpondent authority is illegal,
unconstitutionél and contrary to law and as such the

same is liable to be set éside and Cuashed..

TPRAYER @

In the premises aforesaid, it is respectfully °
prayed that this Hon'ble Tribunél would be pleased
to call for the iecords of  he éase an& on cause
or causes being ghown and upon hearing the parties
be pleased to set aside and cuashed the inclurions
of the name of Respondent No.7 and 8 from the-putported
sélect Ljist prepared during J,ne, 1996 énd further
direct the Respondent authority to forbear from giving
promotion to the Respondent No. 7 an& 8 to theklndian~
Police Service in persuance to the purported select
List and ta direct the respondents for proper consi-
deration of the case of the applicants for promotion

to IPS and/or pass any further order(s) as your Lordship

may deem fit and proper.
- AND -

Pending disﬁosal of the arplication be pleased to
reétrain the respondents authority from making prométion
of “he regpondent No.7 and 8 to +*he I,dian Police
Service and/or to pass any further order/orderé at
to this Hon'ble Tribunal may deem fit and proper.

- N

! L : Verification....

.
K



: 12 =

| 2%

* VERIFICATION

. o -
s I.,.Haw,a.b Imdad ﬁussaig, son of . Hu,;;ogm, )
'ag'g;—‘éi about 40 years, preéeﬁtly working as §pecial'_
Superintendent of Police, C.I.D., Assam, Guwzhati,
do hereby verlfy on behalf of mvself and on behalf
of the appllcancs ﬂo.2 to 4 as authorised in this
behalf, that the statements made 1n prag.raphs 1doy
2 6o \‘L a‘;e my knowledge and those made in
paragraphs g _are beliwve to be the 1égal_
'submlsr-lons and I slgn this ver:.flcatlon on this

-

tht 3. day of FEB (a3 at Guwahgtl.

}
APPLyoaNT

~

Nwalo .99;'700@@@/ Huasou,

D i, - (o B~ D P 1] R e g g lmm el et e R
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1900 when the atiefarelgner agltation ﬂpcal'h?a‘-ﬂi‘:ﬁ

by ANSU ook R communal turn aryl lacye snala vielouns ;
- T proka out in ol tferent parts of “the dtate pActiﬂulule .
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high An amneurs hit 1460, The eurallont apryioe
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lenr, hy.his aatuta laeaderdhip and Flrmous Reph thea

nation well under control. TYrom 1983 to 1998, the / ' , ]
~

Leer wad povted an Suh=Divisfional police O Floury

nghat whileh wou han unown to baoa grrong suppact baey

aoot tieey by

t of hils sus eainad hard work md couvadgae af canviatton,
1a maintain order and keep the Suh=Division frec OF

ma jor incldent which wag highly apprnv\abmd by the
n Dirxector Genaral of Poli.cae,Assam vide nis letierc
E/XXII/206/39 doted 7-1-05. During his tenure s SDPO, o
aghat, the officer also waged 8 relentnessd war against
no poachers operating in Kaziranga Watlonal park which
ultgd in busting of a large gang of poachers comprising,
(:11y ne membera of public but,ulso of stalf of forest,

fee oud sona other departinant of Ausam@uhlah wap ntphty
L ]

datad Bedeld,

Tha of ficor wad promot ol Lo Scnlorthd‘acw

Aelleda Int il.‘.\llt'. nnd wn pror Lend o ')ml-«ln»-u\.nwn\.\m'l,N’h i am

L3O
hug

Loew Uuttmllnn,nnrhﬂmnnr(uugnon)whnra he sevved till

wat, 1997, Mhernafter the officer sl pou Lol ot Addl Dol

city Cuuahatl, when bhesides doing the maltifaricus duties

of
in

A 50, Clty Guwalintd, he playmt & vary dutlnlta volal
controlling the growing cclmnsfngutuut—rrapmrtiun Ly

npprnhendtng caveral gangs of dacoits and puryglars, an act

highty approciated by Govt. of Assam vide letter 1oL I0AL -
149/97/24 dated 24-9.00. In June, 1988, the of flcer wal
posted a3 commandant, Sth Ascsam Folice nattalion, Sontilla,

N.C. (1111s (Assam) where he continued till August,19069.

In Auguat, 199, when Atarupttve/terroristic

nativittoan off et LGseatton Froot of A pitdam wan at, {tn

paali, Lha ol llaar waa puatad at Hup tte o bl tog, Lakvhapae?

ais

crlel - ona af the worst affactad dlstrlets of Ausam {

fromn ULFA angle. Despito varioua conatraints 1ike lack of

adnmate foree and othar resnureel in the dlsrrict, the

offlcrr worled rolentlaasly to contaln the menace ant

S0
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G541
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v
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ot

ceeYed in proventing the gltunbion goaing cul of wen trol.
July, 1990, the of fioar took over command of G6th APbn,
char anl ander his ahla lesdarship, the perionnel of Gt
n rendered examplury servias by sontaining cormunol clotd
g hroke out in Nallakandl atatrict Lager thit yoor Afuer
nehilng of Operatbon Ithinoe agalnnt £l tLEn, Lhe of 1 Leer !
poptal Ao dagud . of pol e, Toaalal Neaneh (Gonet) Juirhiat
1991 with Jurlasdiarion aver s 10 Upper Astan dbstricls
P wbhleihe ho Atoctu et e dntlos it pltnas L davotion
Forn Lohmd vital intelligenco to $.0. Perade-quarters uhich
farp holeyad Aoy Looa Grenl Q:tt':u!; ty LU aparation
lnat ULER An tha Unpor Assam &U.f:t.tl('\.:l.
I Movamboer, 1992, tho Al aar watd pested an Shaped
pal by af franh et oy ol fhar bl el L oty !
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5 . seenprio of the district had then taken a wHrse turn — % : %4* ”
following rasumption of agitatlon of by All RBado Student
Union in support of their dawand for & geparste Bodo Stete CQ(
But tha offlcer,wlth hig Judisious use of iorce and alear .
understanlng of the probhlam monaged to contain the

: aituatinn which culminated in the oigning of the rodoland

‘ Acaord in Fabruary,1993 ushering in an ora of peuaca.
' . on his transfer from xokrajhar in Octobar,1993,

i * the pEficer served 8s gommandant, 1 4th APDn, Daulasal, Nalbaf T
. ) for a briaf tenure and then was posted as Supdt.of Police, . ";
e1n,Assam, Guwahatl in 0ctobar, 4. In this ca; ~acity, the o ;
of£lanr, basides looking after workings of several {mportan o

Cglls,aXsn monitored xations of presecution in all Habeas

Corpng paticion f({led in large numbar in Gaubati 1ifgh cOun

following orrents of ULEA/Nodn extremlot by rolico/Arny <Dy . ]
hig diligent efforts ha ensured that the {nterast of the o .
State in thﬁso chses was well servads ' .

: Tha nfficer took ovaer af apﬂcial Surdt. of , '

Polica,”I) eon 12«9.95, in which canacitj he is continuing

till datee. Besidea.looking after establishment and working

of several important Cells,the officer heads the Hareotic . ‘ O
cell of 2M,which under his abla landershin hap been showl , : “§;
remarkable rogult in the form of selzure of huge quantity k o
of econtraband drugs and arrest of large numb2rs of drug 4
crafficlors drawing accolodes from Gove. and rublic alike. L

nasides normdl polica duties, the o ficar nlaso .

.takps xeen interest in sports and games.iacause of his

orgenizational ability,the officer was thrice selected os ;'
Team Hanager of heaam rolica Team porticipatios in A1l tL

Matcutea
InAla Tornamenta wha e N Mulie)k Foothuall Touennsnm t in/

1040,A1) Tndla Pollce Duty Mest ot Vune Ly 1o9d and AL R ,
Thaia Polica PFames at Jaipur in 1994.In all tivise Tonxnmm‘
the Asznn Pelice Team performed remarkably well and won

laufals far the Jtate.

-

Tha officar tas put in more than 20 years of
unifornly Feilliant sarvice and has workad in almost ull . ' -
the bronahes of Police Department with cqual serfousness ' '
of wucymne ard devotion to dutles which has contributed
larqely t» detdction of crimes and curbing of extremism w*
the States I, therefore strongly racommznd him for the
sward of «Indinn Police Med anl for Heritorious fervice on e " A

oceaaicn of Republic Day,1927.

i\x eh
B 1
L .
{ Q.h‘,u n o
Inspactor General bt 1n‘1bo,aID A
Naprm 23 Cuwihintie it.
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) certified that the intearity of Sri Haweb
Imdad Hugsain,special Superintenﬁent of

Police,CID,Assam,Guwahati is ﬁ%yonﬁ any

doubte.

certified that the of flcer was never

[ ]
2) Also
of law and that the

progacuted in sny Court

officar was never consured in any Departmental
pProcoadings nor there is any Depértmental or
ol Procceeding pending against him N0We

N -

\(QN .’&m{‘)"

_ { 3.Ka Dé;

Inspector Ceneral of police, T,

Assam 1t chwwahatle
- .u-.i-ﬁ'—-"-n‘*
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ammendation for the nuayd of Tndian Tolice T E AN
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1, lull Hamo of the Offtcer
rocommenAad {in nNlocit tettex)

2., If an 1,03 offlcer
mantion () codre

3, nnnk/Dauiqnation with place of
posting .

4, Date of promatdon to present Rank

5, iMmether®substanklve oF offiotating
in tha present nanke

£, Date of birth
[ ]
7. Hye on 15¢h nuguat.1995
i [
g, bDate of ficol apprlotment

g, Total service aa an 15¢h Auqust,
19496, v

10, NRevaydng
...Wm R
{) cash Rgwonds

' /
11) aghly cormendation

111) Commandation

1¢) Appricistion

) GHod sacvice Intried
vi?)Any othar Revarda
11, Fund svesn te
a)1iajor
- hYinoe
12, puedtrigetions
n) Acadsmic
h) Profasaionzl

13, Vhathae bmlnnqﬂ'bn 5/
1
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BIO-DATA OF SHRI JIWAN STNGH.

Born Jn 1950,

schoels of Assam

from Haflong High Scheol.in 1965 4

and passed ths B

the Gauhati University and paw:

the ¢
and Finally

.SC. Easéinl TJEI'L"GTI i 1(‘\3)

.t}'.i P

sJoined the Assam pPalice Serv ...

Aftdr traiging went te Dhubxi

g@t pesting a8 Adstt.

Nerth Lakhimpuy where was ungug@d in Law and oI

' ev1ction on tho

tha lacal Admini
and jelncd in February.
This was the entire Agitatien pericd and had facoed lot of

(0one frem Adviser and the eth@r from the Chief Secy.)
0. in 1983. In 1984 got postod as DyeS.T.
hor Jher wnd sorved t11lL 1986, In 1987 get pegted v Adil.

te Barpeta as S.D.P

Julve Shudis i
Passed the .S .L. 8
gtudied in Co
e
~he
nigt, @y Yoo o

“
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Cwmdt 2{1\;, AP l’l. Covd WA

‘A

N

1la

Jee47

Assam-Arunachal Border which wag g«

straticene

' @znd order problem, For this the Gevt.

(Jecurity) North Lukhimpur bult remained thers ouly

Slnce thorb was saricus law and order p

1988, on public demand and Covt, desire got pws

(HQ) Nalbari in Nevember, 1984
céhtr@%. In 1988 got vostced oo
faced the difficult situation of ULFA
and kept the situation under centsol.,
was posted as the supdt. of Poll. . ¢ Fg
Eloction without any incident.

as sundt, of Police H,C,Hills

Rhwm gL puskod &x Lhe Emm&tv

crcated by the N.S.C.N. and othor W”Jr‘utﬁl G
pested as the Comdt, 6th. &
pested as Supdt. of Police Cachar
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St i. A ¢
I @ Surn.aning, horowith ny seevice Biae-e ittt oz
. M -
:.\ L4 a3 ;-‘
1) wducatiorul wualiflcatian DG, (uelhi Universily)
. o . e : . ry o
2) Jdoinad APS & pusted vy vruby, b, In Aduguet,1977.
\) T..Oh‘l‘:;l':':;f,"..f in f_;hc;' rande of Uy.S.E, 1o 1980, -
4) Got promotion Lo seniyr stalu ARG I Ducember, 1906,
5) laportant pasts neld sU far ( W,E,F, 1990 to 19903 1w .
' . A0 Lwmmang anaby Zod bl Mk
,'“ uywﬁuvtmﬁwd&wﬂw«!r”bﬁ“Pu11 e, Yibrugarh
o) Lupdle 0t Pulloe (GoU) Ana g Suwnbiatd
4} Appyhd %4PLMQA,L éwmanml gﬁ f@lxuu \rauw\db.n,
Luwahati, :
o) Eumm&ndun 15 [IR) fn, Jlmuqurlhﬂh
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SENYTLCE RECORDS OF GHHT ANYL KUMAR _CHAHRATA, ARD 4
SUPOT,OF POLLCE,COLAGHAL 3

-

Academic Cariier L

1e Graduatden % B.50.ukth honcurs Ln 1971 fram
[ ]

’ Cotton Callege,luuahetis

2. Postrbraduatidon = M.Sc.in subject Bulany in 1973

L from Guwahoti University.
L ] . . .

Service recores -

5. Stecd FIRST in Assam Police Servics in 1977th hatch vide
APSG Notification NDe3 Poc/CCE~Exam/76 dsted 27%rd Dec ' 76

4o Stood FIRST in tha batch in burvey and Settlement in thu
year 19&4‘.
G Aperecistion ‘-
. (a)Apprecivtion Letler frem DGR
- Shri PeCabus vius D0 NDCa39/79/
Vol.1/289 datew 9th August'B3.
{b)Appreciation lettexr frem UGF
Rssam Je9.Pathak ui.- UoUehlle

COFA/XX/271/PT-1/66 daled 1ith
February 119854
(c)hppreciatiovn Yetter From oGP

Assam Shri S.V.dubransnian vide
D.0.NOsCu106/92/80

detes 16th Dec'92.

In-Service Training = 3=

6o S0th Ceurss on " Orisntatien to Ferensic Science"at the
Institute of Criminelegy and Forensic cience,Neu Dulhi
from 4=1-82 to 16-1-82, o

7. Stood THIRD in"Anti-Insurgency Caurse"( IPS & othar 6Os )
at Cantral Schihoal of Uaapnné & Tactics  B5F,lndore,
Maghya Predesh frem 25=f-¥4 "to 14784,

8, "3pecial Course ¢ VelaPeSscurity" et North fastorn
Palice Academy,UmsaJ Shiilﬁng,fram 10~9-04 Lo 2:.-9=-84,

9, 2u0th Ceurss on “Aééaunts and Financial flules ete.,® at
fssan Adminiutration Staff Colluge,Guuahati frem
a2 Lo 25=4=U2

[NVERNVT )

e
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. ' (&mm«trkn@ A-
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i

Training Programme un "Role af Departmental Trainitig
Co-prdinator " &t Assam Administraetive Staff College

Yo e Guuabati fram Of-a 94 te 20~4—94. .

Impmrtanf Posts held e

_.

11,

124

'S

1n Junior Scale APS :=

(a)Dy.S.Pe,Heaaquartsr,Goalﬂara.

A{b)0y.o, P.,Dlotzxct “pécial Branch,

R T;nuukla, ¢ ¥
Tl o, . “

In Seniar Scale APS:= ' - .

(d)Additional SePeHeadquarter,
Darrang,Mangaldai.

(d)Additienal S.PeSecurity Janata

o : Bhaban,lispur,

‘(e)Supdtaaf Pelice,lflarigaan,.
(f)Commandant,drd A.P. Bstaliong

Titabers |,
~{g)Cemmandant, Battalian Traxnlng
Centre,Dbergacn,’
(h)Supdt.of Police, Tinsukia,

. . . ' . ‘
e : g, {idNou as Supdt.of Police,Colaghate

i

( AKoChaharia)
Supurintendent of Palice,

S L b . 0 RS

ETET

—— —.._..,
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y IRECTOR GENERAL OF POLICE et
ASSAN 2% o
— —% { N

CONFIDENTIAL ~ ULUBARI, GAUIIAT{—7 .

-
e

. . o .
The Ikh.  Rugus by du8y

0. N0:iC499/79/ Vo1, 1/ 289
'~my'dear'Saharia,

° "o
, ‘ I am very happydto_placB On record my
5 appreciatian of the good uork‘putﬂin by you during
the 'selaction of the candidates for appointment . aa

constables in the Taak Force Unitg From Goalpara
1 . . D.[.Strict.! '

I hope you will continue to rendor f
devoted service in the coming years also, '

A copy of thig latter is b@ihg placad
in your A.C.1, Plla,

You;f)sincarelyr
s
/ -

L Shri Ay Saharia, APS,,
- Asstt, Commandant, S5th A.P.Bn,
dontilla,

ar e
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D.O, No.fﬂ..&?‘f@ﬂ/pr-’f/a ‘.

.’T'NU ' ({ea/z. UMC.!\&/‘JJA.

A"V\Y\w wne_

ons 4@
wlolbl-a . .

Director General of Police
_ Assam :: Guwahati~- 7

The 11th February, 1985

I an very heppy to see that you have done
magniflicensly well in the Anti-Insurgency Course which
you Rad unidergone at C.SeW.Ts Indore fro.m 25/6/84 to
14/7/8%, I congratulate you on your standing Third in the
Course in order of merite I am also hegppy to find that.
you are a standard shot in coB weapons; I deeply
appreciate your performance and hope that you ‘will
continue to remaln equally proficlient in all branches
of Police work. - | .

A copy of thls D.o. is being kep in your

"A«CsRe fila. L’LM )Inc.aw

o D”’ .
B S ( JeSs PaLnaK 5]

Shri Anil Kumap Chaharia, P38
Asstt. Commandant, Sth A P. Bn., Sontil, ay

Haflong, Assame

ol 2\47
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) : : A A"V\Y\&Q- U\,f%k A .
wiamt  wgtfardsr, @an /?’S —
Director General of Police, Assam

Utubari : Guwahati - 781 007 .
D.0.NG:C.106/92/190 - ,?(

S.V.Subramanian,IPS

The l6th December'92.

My dear \y;*d“‘*’*“””

T am happy to place on record
my sincere appreciation for discharging

] .
the onerous duty conscientiously by

fyou ~and all officers under you *during

the visit of the President of India
‘on 17th/18th October,1992 and-hope that
you .would: continue to put‘ in devoted
‘service with same zeal in the future

also.

(S.V.Subramanian)

Shri A.K.Saharia,APS
Commandant,3rd A.P.Bn.,
Titabor. '
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LA ] A= Lague Sibsagus B.Sc. 24-3~17 18-2-79 12-2-75 . At T.ndr. gth
e e . AP Eo. - f 13t
- - Y ~ -
- o Junz, T
[ ]

T Bi-1 Pada Ghpta Cackar  B.A. 1930 12474 1-2-7¢ Augtt. O adt. ist .
" AP.Bz. el Tth

"________..—-—-" . \

e Tl T3
. /,‘,.’v"“ . Juiyg, e
Conan, o, e Singh L. mrip o M Se 9.7-70 1275 1.2-76 I C’c:;\&t. 2nd -
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10G L, A ] Imdad Hu- Sibsagar NM.A 1-1-31 17-2-73 1742-75 Assiz. wemdt. Gth
3zin ' AP Ba. el 18th
P June. 73.
Al
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Vo D ® Kaoyup 1A 1-10.29 15-6-31  31-8-76 DSP, 1.7 Halting

Nanta Kr. Jdalaker Cachar 1. A. 1927 15-*-31 3C-3-75 Asot © mde 0th .
124 P k] ;
. . AP, . v..f 30th
. Artgust 1876
4 - .
- Q a -1 . - .
,, Uperira Tiath Rowgong 1. ¢ 1930 97.1.33 24-12-0 . DSP. B, HQ. Urler ocder
v _rarika e - w.e.f. 2%h of tr.nsfet as
December, 1276 DSP, D3B,
Dibrugarh.
L Malunp Ch. Kam:mup I A 1-12-25 5-£-53 11-2-76 Asatt. Cemdt Under order Z
F: thal. o 3rd AV Bn of ‘vansfer a3l
' w.e.f 112 82 Adjuient RTS,
tember. 1976 Dergaon.
Rzanjit Kr.Ghos» Cachar 1. A 1932 14-2.33  21-2-76 - On depuativn
. to MLP.

,, Tuni Rnm Kalizn Sibsagar 1. A 1-8-33 13-2-33  9-9-7% Assit. Cemdr. Upder order of
10:th AP %o, transier as SD-
w.ef. 15ib PO. Me2ngzldo
April, 1977

, \onorinj.n wledni Kamrup 1. A 1939 13-2-35 13-3-7¢ CSp, 83,

_ Now zeny v.ef
~ - - <
. ) Gth Ferbroay,
1877
e —— {SSAE R lravevisn sty [ TP U A
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151 ,, Bhela Nath Saixis Sibsagar 1. A. 1-2-27 z.2.35 1-9-76 DSP{B. Nowgong,
. . w.e f. 18th De-
cember, 1378
162 ,, Dina Msth Barue Laekhimpur I A 1-3-33 ¢.t.56 15-9-76 .- DSP, Raserve, Gae-
. pa:d, wef 15th
. . Sep:nn.lber, 1976
o : :
183 ,» Maheudra Nath Darrang B. A. 1-2-33 a-:.56 30-8-76 DSP, S8, HQ,
Chamua , w.e.f. 30tk Au-
gust, 1976
164 ,, Jadu Nata Dut:a Sibsagar LA. 19,30 23.4.:3 1.9.76 D3P, SB, HQ,, w.s.
. ° _ _ . f. 1st September,
L ] .
‘ 1976
155 ,, Rohiteswar Raj- Sibsagar LA 1.3.31 - 93435 31.8.76 DSp, HQ, Jorhat,
Xhowa ' _ w.e. £, 14th No-
_ vember, 1577
'
146 ,, Jaiindra Mohan Kamrup BA,LLB. "153.33 15.2.55 31876 . ... DSP, ACB, Gauhati
Goswari w.e.f. 31st August,
N 1676 "o
167 ,, Bijoy Krishna Cha- K. Hills Matriculate 1.7.24 17432 21.8.76 e ,e : On deputziion
krabarty ' . ' 0 MLP.

168 ,, Bhaba Dutta Sarma Nowgong BA, LLB. 1.4.35

€..58 31876 DSP, HQ, Silchar
. ) w.e . 3ist August

1976

- o -
-~ <
‘ cr/ '
q

e iy i b M

I
v
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129 . Ansol Bivan Re® Cachar 1 A 1.2.35  1..1.3% 21.8.76 . Cn dspuaticn
: . to MLP.

D3P, 5B, Koka-

170, Krishan Kam'l Cachar [ A 1.7 27 25440 1.8-79
jhat w. €. . lst

6y

Buattacharjze °
September, 1978
[ ]
171 ,, Prancb Ranjan Deb b I A .. 23.5.77 . *D.0.,SFSO, G-
hati w.e.f. 23rd
May. 1977
» 172, Acil Kumar Saha- Nowgong M. Se. 3L12.51 1877 187 A R i Prooy. DSP. .
ey T T T T "

L ]
173 ,, Jara Hogue Kammu) M. S¢. * 1847 1.8. 7 vee P_rob‘,'. DSP.

~3
o
~1
~3
ot
)
~.
~J
.

Proby. DSP.

" i7+ ,, Dsbezndra Natz SiSasagar M. A. 24.10.51 1.8.77 1.8.77
Ho.zansa —

S -“‘...-———-—-"”“‘——ﬁ—_”

175 ,. Basbendra Cho .. Goalgarz B. A. 7-2-51 1.8-77 1-8-77 Proby. DSP.
Kachari. (Hons). '

S ,

176 ,, Padma Kumar Das Sihsagar B.A, LLB .6-50 1-877 1877 Pregy DSP

] ’"'-—__—-——-——‘—-‘—-’———_

\’>. . i ﬁ
\L{ZJ ,»  Derzjuddin Ahmed GCoalpara M. Sc. 1-2-47 9-8-77 9-8-77 . /7 } :}' . Proby DSP.

e

178 ,, Ju_al Ch. Mzch ... * Siusagar
tion to SSB.

,‘__.________________,__,..—-7
78 1A, 1.4-3 g5~ "3°1C-77 On deputa-
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179, Sudedh ¥r.P-ul . Cacher I 3ec 1-3-36  6-1-58  3-10-77 DsSP, HQ.N.L. -
* w. ¢ f 341077
P20 Himarrshy  Sexhar *Sylza- }v{a‘.*;c'u?a'e 15235 g-3-44  3.10-77 Assti. Comde. 4th .
Dnar, A. P. Ba.we T
° . 3-10-77
181, Jaundra Nath Duita Lakhime 1. AL Sepf..‘!‘& 6-1.533 9-11-77 Assit. Principal, Uader ordar
PUL. o PTC, w. e. f of tracafer
) . 9-11-.77 as DSP. TSR,
. Dauvirl.
o -
fosne]
[ San 3 .
182 ,, A. N. M. A.Xhar N wgeng 1. AL - 1-4.32 6-1-58  26-9-77 Assti. Comdt. 8th
A. P Bn.w.e f
10-9-78.
L J 4 e
183 ,, Nidhu Rn. Dutta Sylhet I A Marcn’25  14-3-45  1-9-77 Oa desu:a.
tion t0 MLP
i8-: Rebeti Ch. Bhuyaa  Nowgeng I ©A. 1928 1.3-533  10-10-77 Assit, Comdt. 3rd
A,P. Bao. w.e f
10-10-77.
185 ,,  Azndrs Mohan Cachar 1. A. 1936 10-4-58  11-11.77 DSP, SB HQ.
Sinha : w.e. £, August '73
185 ,, Sarat Kr. Phvkan Sicsagar . 13-11.77 11-11-77 ... Proby D3P
— D T . ® 3. — — -
-
# : ;;}.
e
;

ety o
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From :  Mawab Indad lmssain, AP3D, Loty
special Superintendint od Police,CID,
Assan, Mathuvanagar, biepuwr, Cuiaia e L-n,

Shri T Kamllla, YAy,
Chlef Secrotanydbsan,
D apuar, Guwaba =G,

'o

-y

Gubject ¢ SELMCY LTI O 194G roi PROMOUCTON
Tt s BOLTAN GERV I,

3im,

. I have tha honour to lay before you the

following Facts for your kind consideration &nd favourdhle

action 31~
®

. 1) That Str, T am a divect recrudt to Assam
Police Service of 1976 batch with 14th position In the
appointment )ist.Six of ficers of 1976 bateh of AP3 having
been already prouotzd tr.».Indian Police Swrvice, I am

awailting my pronotion to L.P.S.
. .

2) Ihat G, X have come to know that a
meeting of the fcleatlon Comnltiee for oreparatlon of
a list of members of the State Police Service offiders
as are suitahle for promotion to the IPI, wis held In
June/1996 and that & select list wag prepered. I have
also come to know thut my name hes not figured in the
seleat Mat but tvo ofifleers wach Jun bor to me vie
(1Y Srd Addt Xamay Das(liiving 17¢h poskleion tn Lhe
appolntment list of 1976 batch) and (2) Sed Rorajwidin
fhroed (having G6th pesttlon An the appolutiment Moo of
1977 hatch) have been included In the llst superseding
my nst and Legittmate clatm to be so fnaluded on thg
hagta of 3ome rococdys purporbod Co have Laeen put up botova

the ﬁelec.t Commlttee,

3 In this connection X would likas to submit
that X have conslstintly boexn having a good scrvice
record over the years and hive been holding important
posts like (1)Sub-Divisional Police officers,Goxlpara
(2) Sub Divisional I'pllee officer,Golaghat, (3)Deputy
Supdt,of Pelice,nlspur Division,Cuwahati, (4) Addl.Supic,
of Police,City,Cuwahatl, (8) Couwnandant Gth Assam Police
Natitallon, Haflong, {(6)District Suporintendent of Molics,
Lokhbmoine, () Cenpnmpbant, Gl Rueam Pol Log tattald op it echinyg
(i) ohnar It eaptbuanty 8 Yot Bong, T?luu'l;-l IR S EITIA S R ATI R EE
N I T AT TN T T TR DR A R S EUENR LA B A R DR Y Ciigamindetnd
Foii g foaam Bt o Wt ol Lop ractanab (LD Sara [STIREIS TEIRR
R0 L e, CED, Asnam el Ap which I haovg oo Abuche rtny
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1 Ghy Volloo hilgeasaly oo wall oo ot b wsovemnenty

4 whora oon, bu e Jontbeieanion
whirtisocver, In excluading me Lrom Lhe seloct Mt
indeincluding. two of¥icerys juntor to me, even oni of
the: next bhateh, thaereby denying me wy laoitimite
J‘*O.’;LL’. Lo

5) Yt 1y exbtremely Lntriguing that this

-~ ghonld have haprenad as above and therelfore tharse Jve

A e rdagong to sspoct that Ghy survicu rooords
and spcalally the ACRy of those two E;m[n.n‘c-.,--'i,i.x‘uj offleors

[
have been wanipulated in thelr favour vis-d-vis me?

T have no romedy at thls stage except
arproaching your goodsclf to look into tha mdtler.
I would thereﬁ@re request you that Govioaiy kindly
order an enquiry Into the gunn(nmnuus of the savvian
records of the supcrseding offlcars.us well as wine
50 that doubts are dlupelled hoefore the selort list

is gdven effect to.

Yours Taithfully

! [ \\.WL

| L

. (1. te Hudain )

Spuclul Swarintendent ol
Aviaan 7 s Guwahinnt

Copy Lo -

1) The Claicmun, Unlon Publie Sorvice Connd s ion, bhol e
Howse, Sabhfohan foad, Hew Delhi-~l Lor fuvoar o
SAnformation did oo isary wotion,

2) Sihel CLrMlava, TAS, AL, Thler Scerctary ool Princtpal
Segroetavy to the Govt,of Angdan, o Depacom g,
Dy, Cuwahatd Coe Favoor of infotmat Ui,
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